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CIN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD [BENCH : AT HYDERABAD

0A 32/895. ‘ ' Dt. of Drﬁer:16-1-951

:
S.Subhash

«oApplicant
Vs,

1. The Asst.Engineer, Cross Bar . L
Installation, New {Telephone Exchanmge,
Nizamabad,

et

2, The Telecom Jistrigt Engineer,
Nizamabad. o

3. The Chief General Manager,
Telecommunication,| Doorsanchar
Bhavan, Hyderabad.

s..Respondents

Counsel for the Appli:ant : Shri K.Venkateswara Bao
Counsel for the Respohdents :  Shri N.R.Devraj, |Sr.CGSC
CORAM:
THE HON'BLE SHRI‘A.U.HARIDHSAN :  MEMBER (J)

7
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THE HON'BLE SHRI A.B.G0RTHI s MEMBER ~ (A)
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0A_32/95.

(Order passed by

Ot. pof Order

:16-~1=1995,

Hon'ble Shri A.B.Gorthi, fe

* * L #

The applicant

noer (A) ).

states that he was initiallly engaged

as a Casual Labcur-under the c@ntrﬂl of tha Respondents on

1-8«86 and eversince

he worked bontinuously til

usual intermitent brleaks. His prayer in this a

for a direction to the Respondents to re-engage|

Casual Mazdoor keepi

by him with the Respondents.

2e

of His coentention of

Heard lsarned

having worked undar the Re

applicant gnnexed éAnnexure-I) a statement sho

of work rendered by

the applicant.: Sri NR Devr

counsel for both the partigs.

nplication

him as a

ng in view the above service rendered

spondents,
wing the da

aj, counsel

the Respondents states that the Reépdndents would verify t

facts stated in:the

Original Application and be

génuine, the applicant will be consideredror r

3. In view of tf

disposed of at the gdmission stage with the con

for bptﬁ"the parties with the following directif

pondents :=-

(i) the respondents shall verify

L

|
off working of thé applicant u

ing found t

e above, the Original Appligation is

sent of cou

hns to the

the days

nder them;
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I 30-4-89 yilth

e-engagement
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the

|
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(ii) the name of t he applicant . !
will be entered in the Casuq@ Labour
register of the Respondents at an !
appropriate place keeping in vieu ”

the number of days service g%nderad !
by him; . f\ f‘
(iii)the applicant will be re-enééged as
500N as there is work and in pre?erenc%
to the putsiders and those Gho rendsred,
lesser number of days of se#uice. Forﬁ
thia purpose no casual labopr preaentl#

sngaged need be retrenched; H
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the case of the applicant fbr grant of

Temporary Status and subsequent regulaﬁ
' |

. . . T
risation shall be cons;der%d in accor+

(iv)

dance with the sxtant scheﬁe/instructﬂbns.
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. |
4, The Criginal Application is ordered acfordingly uﬁth
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any order as to costs.,
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‘j\\’\! . S \\_(, U\j’ /[%
(A.B.GORTHI) (A.V.HARIDASAN)
Member™ (A) Membgr (J) ﬁ
" “I
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Dt. 16th January, 1995, Deputy Ragisqbar(Judl.
I !

Dictated in Open Court. |

I !
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avl/ Copy to:- ) !

The Asst, Engineer, Cross Bar Installation, New T
Exchange, Nizamabad., i ;
The Telacom District Enginser, Nizatabad, !

*

2,
d. The Chief Genaral Mapager, Telacommunication, Doorsancha

Bhavan, Hyderabad, | ' .
4. One copy to Sri. K.Venkatsswara Rao, advocate,/CAT, Hyd
Se One copy to Sri. N.R.Devaraj, Sr, CGSC, CAT, Hyd.
6. Ons copy to Library, CAT, Hyd, ’ |
7+ One spare copy. ¥ L
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TYPED BY . ' CUP’IPQRED_; 2
"
CHECKED BY '. APPROVED BY
. IN"THE CENTRAL ADMINIZTRATIVE TRIU AL
: : HYDERABAD BENCH

. o
. . ...,‘\‘_ A
THE HON'BLE MR.A.V.HARIDASAN :GMEMBER(,

P ' . - AND

THE HON’BLE MR,A,B.GORTHI T MEMETE

DATED : /5/‘/‘/‘1)’”

ORBERZIUDGE ME NT .
M AdR=BAE+P D

. e o s
‘o 0.A.N7, "37—/4;’ .

¥ . .
o -Ad%ﬁtted and Interim directions
: iss‘ed
’ o 'Rlléued
‘;,w’fﬁisposed of with Directions
PR ' X
- Dismissed _ ﬁ
Dismissed as withdrawn
Oismibsed Por Default.
Rejpét d/0rdered
NG order as to costs.
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